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4ransmission by foreign agencies such
ag Reuter, A.P., Tass and Tanjing be-
cause the transmission lines of UNT and
PTI with which these agencies have
distribution arrangement; did not
function. The most affected were the
small newspapers which depend al-
most eniirely on news agency services.
Also the reading public all over the
couniry wag deprived of yesterday’s
news. The reason for the strike is
the exclusion of news agencies from
the purview of the Palekar Tribunal's
proposals. T request the Government
to make a statement in this regard and
particularly to bring the news agen-
cies alseg within the purview of the
Palekar Tribunal’s proposals.

1354 hrs,

DISCUSSION ON THE TWENTY
FIFTH REPORT OF THE COM-
MISSIONER FOR SCHEDULED
CASTES ANDI? SCHEDULED TRI-
BES.—Contd.

MR. DEPUTY-SPEAKER: The
"House will now take up further consi-
dcration of the following motion mov-
ed by Shri Yogendra Makwana on the
19th March, 1980, namely:

“Thay this House do consider the
Twenty-fifth Report of the Com-
missioner for Scheduleq Castes and
Scheduled Tribes for the year 1877-
78 laid on the Table of the House on
the 1st February, 1980.”

SHR1 GIRIDHAR GOMANGO (Ko-
raput):  Mr. Deputy-Speaker, Sir,
while we are discussing the report of
the. Commissioner for Scheduled Cas-
tes and Scheduled Tribag for the year
1977-78 1 fing that the concerned Mi-
nister is not present in the House.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
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MENTARY A¥KAIRS (SHRI P. VEN-
KATASUBBAIAH): I am here.

SHRI GIRDHAR GOMANGO:
Then, I hope. you will note down the
points that I am going to raise.

Yesterday, many hon, Members
Taised a number of questions with re-
gard to the ypliftinent of the scheduled
castes and scheduled tribes and also
cuggested a separate Ministry  for
Scheduled Caste; and Schedulcd Tri-
bes. But 1 differ from the hon. Mem-
ber on the poin: he made, on one
ground. When the Ministries at the
Centre are taking responsibility for
the development of SCs and STs.. if
o separate Ministry is given, definite-
ly the other Ministries will shift the
responsibilty to that Ministry, who
alone cannot deliver the goods,

: The problems of these people have
becn discussed a number of timres, and
the report of the Commissioner which
we are discussing is the 25th report.
T am very sorry to say that the Action
Taken Report on the presenit report
1s not here So, we are ignorant of
what has been done, and what has to
be done in future. We are only in-
viting the attention of thie Government,
about what was to be done in future.

Upto ithe end of the 4th Plan, the
alieaticns for these people, especial-
ly in the tribal areas, were very me-
agre. Only in the 5th Plan the new
crileria and new plan has been adopt-
ed.

My friend 1he Minister mentioned
the nanw of Shrimati Indira Gandhi,
and said that she had initiated a new
scheme, for the tribals. There was a
Jot of controversy on this, and it was
asked why her name should be men-
tioned. But in the matter of develop-
ment of these people and these areas,
the approach of the leader is import-
ant. Only before the end of the 5th
Plan the new scheme of allocations
and new plan under the leadership
of our Prime Minister, Shrimati Indira
Gandhj were adopted. Then, what i8
wreng in mentioning her name?
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Under the rolling plan, no action to
g0 szhead with these sub-plans was
taksn. However, the discussion which
haz been going on, at different levels,
haz been finalized now. Therefore, I
am not raising any controversy about
it.

Now akbout the atrocities. Only those
atrocities have been discussed which
havz  been reported. But ihere
are unreported atrocities going on in the
forests against the tribals. The inci-
dents have no: been discussed here,
because they have not been reported in
the papers. It ig very difficult to re-
port agll the atrocities on the tribals.
The tribals in the forests have been
Because of
the atrocitiey committed by people

~Zoing there, a sense of partisanism is

developing in  the mindsg
bals, and there is unrest.
the reasons for this unrest? The
‘Constitution, and especially its 5th
Schedule, has given a number of res-

of the ftri-
What are

ponsibilities to the President and the -

Governors, i.€., 1o the Centre and tfe
States. But what has happened to this
provision? The implementation part
has been lagging behind. There iz no
proper  administrative set up which
alone can benefit these people.

You give any amount of allocation,
vou adopt any approach, you adopt
any attitude for the development of
the tribals, nothing will be done un-
less there is a change in the adminis-
Govern-
ments shift the responsibility on the
Central Government and the Central
Government shifts the rosponsibility
on the State Governments, It is un-
fortunate for the development of this
arez. I ask the government that there
should be a central legislation for
administration of the tribal area.

Plan allocation has been increased
and the government has taken a deeci-
sion to earmark a certain amount for
tae development of the fribals, but if
vou go deep into the budget you will
find that sufficient money has not been
earmarked for the development of the
tribals. If you see the States’ budget
you will find that more allocation has
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been provided for the tribal areas, but
if you go deep into the budget vou
will find that the money that has been
provided for bigger projects which are
not meant for the tribals. If sufficient
money is not provided for the develop-
ment of the tribals, then the economic
development and the upliftment 5f the
tribals will be affected. The Hon'ble
Prime Minister has recently written a
letter to the State Governments re-
garding development of the tribals.
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The Central Ministries have not
vet identified the problem of the
tribal areas. They have also not al-
located money for their development.
If they are not able to earmark
fund for their development, the State
Governments will think that the Gov-
ernment of India is simply giving
the direction to the State Govern-
ments but they are not following the
decision which has heen taken by
them for this area.

The personnel policy, the excise
policy and the forest policy should
be revived and a review should be
done at the highest level by which
the exploitation of the ftribals due
to wrong policies will be stopped, I
urge upon the hon, Minister to call
a meeting of the tribal MPs of the
different States for a detailed discus-
sion go that everybody should be
able to put forth his view point and
then some solution could be feund
out by which their problems could
be solved. The Ministry of Home
Affairs should also arrange a meeting
with all the Ministries at the Centre
for a detailled discussion for their
problems, because there is nnt enough
time for MPs to discuss all these mat-
ters in the House.

I hope the hon. Minister will take
into account all the points and will
adopt a new approach for tribal deve-
lopment, With these words, I thank
you.

SHRI R. R. BHOLE (Bombay
South Central): It is now an admit-
ted fact that the people belonging to
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Scheduled Castes and Scheduled
Tribes are suffering hardships and
atrocities and discriminations on ac-
count of the fact that they, in the
hierarchy of the caste system, are
the lowest of the low, They have suf-
fered from the beginning; they had
suffered during the time of the British;
they are suffering evenh today, after
thirty years of Independence, The Con-
stitution guarantees their fundamen-
tal rights and their civil iightg and
liberties. They have also been gua-
ranteed that they would be treated
in every respect and in cvery field as
equals to the other citizens of India.
But unfortunately till now experi-
ence shows that they suffer more or
less to the same extent as they were
suffering during the British period.
It is true that after we attained In-
dependence crores of rupees have
been spent for their education and
for their economic upliftment, for
giving them employment and so on. At-
tempts were also made to give them
land and services and give them alseo
representation in the different legisla-
tures, including Parliament, Because
of these safeguards the veople belong-
ing to the Scheduled Castes and Tri-
bes did get something but it is un-
fortunate. That we have still to give
many things to these poorer classes.
What is the reason that, after thirty
vears of independence, after provision
of safeguards in the Constitution, after
attempts have been made by hon.
Ministers in the Centre and in the
States, they still suffer? The reason
is not ar to find; the reason is:
m the Hindu religion there is sanc-
tion for the castes system.

Under the Constitution untoucha-
bility has been abolishad, but the
caste system is not abolished. Even
if there was a provision in the
Constitution that caste is abolished
caste. ] believe, has engrained itself in
the bloog of every caste Hindu so
much that from birth to death he will
néver be able to shun that caste ele.
ment The reason is not far too seek.
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In the hierarchy of the caste, eath
caste claims to be superior to the
other. Even amongst the Scheduled
castes the lowest of the Ilow castes
think that they are superior to the
castes which are still lower, That is the
reagon that everybody wants to be in
the place although he gets kicks from
above, but because he can give kicks
down below, therefore, he wants to be
there. The caste system, therefore,
perhaps, will never be abolished,

I was on the point that the Schedu-
led Castes are still suffering in 3pii~
of the safeguards, in spite of®the
Cenire and states attempting to do
something. When a  direction goes
{rom the Centre to the Secretariat,
when an order goes from the State
Government to the Secretariat, the
persons who execule those onrders,
the bureaucrats who execute those
orders also, suffer from the caste
mentality, That is the reasom why
there is a conflict of interests belween
the interest of the Scheduled Castes
and Tribes, and that of the bureaucrats
who are mostly caste Hindus, when
they are ordered to exeeute the orders
of the Centre, the orders of the Cen-
tral Government, orders nf the Minis-
ter in the State, orders aof the State
Government, they do not implement
to the extent as they were expected
10 do it. Whenever there is a case of
a Scheduled Caslte man, wl.enever a
niece of land has to he given to 2
Scheduled Caste man or a Scheduled
Tribe, whenever there 1s some con-
stitutional benefit to be given to the
members of the Scheduled Caste men
or Scheduled Tribes and if the offi-
cer, if the bureaucrat in whose hahds
it is to give that, he always has
a mentality of looking at the Sche-
duleq Caste person who is to be
beneflted, with prejudice. He always
thinks and plans that it should not
be given to him, it should be given
to somebody else or a caste Hindu
He is practically full with this men-
tal prejudice, That is the reason
Scheduled Castes are suffering 10
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every walk of life, Take the case of
violence. Take the case of criminal
cases. Suppose violence is committed
on the Harijans, the Scheduled Tri-
bes, in a remote village, they cannot
go to police because they are pooer
and because they are helpless. If he
courageous enough to go to the police,
the police man if he is a Scheduled
Caste man, will record his complaint,
If he is a non-Scheduled Caste man
and if the alleged accused are caste
Hindu people, then the officer of the
Pelice Station has an intuition becauge
of his caste not to record the first in-
formation.

There have been hundreds of :cases
where the information of violence
against the scheduled castes and sche-
duled tribes and the poorer agricul-
turists in the villages have either been
not recorded or recorded in a way
which would help the culprits. That is
unfortunately the case on account of
the caste prejudices. This is also the
case while collecting evidence. The
evidence has to be given by the caste
Hindus, Maybe many times evidence
has to be given by the scheduled
castd witnesses, The scheduled castes
people are in a minority. They are
threatened and told not to give any
evidence against the caste Hindu cul-
prits. The caste Hindu witnesses also
do not assist the culprits so that they
can be booked properly for the crimes.
That is why in spite of the provision$
of safeguard in the Constitution and
in spite of the goodwill shown by the
Central Government as well as the
State Governments, these safeguards
are not implemented, the bureau-
crats are full of caste feelings and
feelings of prejudice against the sche-
duled caste beneficiaries,

The report of the Commissioner has
given many instances of atrocities and
sufferings of these people, including
the disturbances in Marathwada re-
gion of Maharashtra State, They have
also mentioned the instance of vio-
lence in Villupuram, in South Arcot
district. They have also referred to the
police firing in 1978 at various places
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in Agra. The murder of scheduled
caste persons in Dharmapur village in
Bihar State and other places are al-
so mentioned by the Commissioner in
large numbers. Such are the condi-
tions of these poor people. There are
many good things in the report,.I
know the Government would try to
do many good things and even im=-
plement the recommendations made
in the report but the bureaucrats
will not allow them to de.  so.
Therefore, Government must con-
sider recruiting bureaucrats with a
proper attitude towards these weaker
sections. For that purpose, they will
have to recruit many people from the
weaker sections in Government servi-
ces and elsewhere, If that is done,
perhaps they will succeed to a larger
extent, I must mention one more fact
the Government has created a Schedu-
led Castes and Scheduled Tribes Com-
mission, But at present, it has no con-
stitutional status. A Bill was introdu-
ced by the last Government—Constitu.
tion Forty-sixth Amendment Bill—but
unfortunately it was not passed. It
would be better if our Government
brings that Bill, giving constitutionalk
status to the Scheduled Castes and
Scheduled Tribes Commission. That
is necessary. I do not want to add
anything more to the points already
mentioned.

SHR] C. T. DHANDAPANI (Pol-
lachi): Mr, Deputy-Speaker, Sir, I
am thankful to you for having cal-
led me to take part in the discus-
sions.

This is the 25th report of the Sche~
duled Castes and Scheduled Tribes’
Commission. The very same Xouse
had already discussed 24 repcrts of
that Commission, Every year 1n every
report, we could see repeated inci-
dents, repeated recommendations and
repeated provisions but nothing has
been done so far. As the previous spea-
ker has stated, the conditions remain
the same. No drastic change has taken
place so far.
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This Commission was constituted
under Article 338. So, it has a statu-
tory authority, But the Cominission
itself finds some difficulty in geitling
some information either from the
Bureau of Public Enterprises oy from
the State Governments. I would ask
the Government as to what action
they propose to take against those
persons who have not placed any
material at the disposal of this Com-
mission, which is constituted in ac-
cordance with the Constitution of
India, This Commussion’s job is not
an ordinary one, They are doing a
commendable job. Therefore, strict
action should be taken against erring
persons or officials who are against
the interests of Scheduled Casies and
Scheduled Tribes.

Our country is a democratic country
Democracy consists of two things—
one 1s liberty and the other is equar
lity, In the absence of one of the
two, deriocracy cannot function and
it has no meaning, The equality is
virtually dead in the society despite
the fact that we call this society as
democratic. .

I would quote a passage from the
speech of Dr. Ambedkar in which he
has expressed sentiments about li-
berty and equality:

“Political democracy cannot last
unless it lies at the base of social
democracy, What does social demo-
cracy mean? It means a way of life
which recognises liberty, equality
and fraternity, which are not trea-
ted as separate items in a trinity,
They form a union of trinity in the
sense that divorce one from the
other is to defeat the very purpnse
of democracy.”

So, according to me, in the absence of
equality, there is no meaning to de-
mocracy. Yet, we call this country a
democratic country. If we really want
to keep up this system, we must see
that equality s preserved at any
cost. For instance, Dr. Radhakrishnan
hasg said:

MARCH 20, 1980

the Comm. for 292
SC & ST, (Dis.)

“Poor people wander about; find
no work, no wages and starve,
whose lives are a continual source
of sore affliction and pinching
poverty. They cannot be proud of
ithe Constitution or its law.”

This is thg condition of the poor
people.

I want ty say something about the
harijans. Their condition is pitiable
and their plight unmentionable, Their
condition in the village is worse than
that of a beast. They live in remote
villages and they get no jobs. Accord-
ing to the date of the Planning Com-
mission, some of the harijans who live
in UP or Tamil Nadu get only Rs. -
10 to 20 per month. With this small
amount they have to buy all the
materials they need. After 30
years of independence they could
not get even a square meal a day. In
some cases, the harijan families cook
their gruel—I will not call it food--
for 5 complete week. That does not
mean that he is getting a large quan-
tity of rice or food articles. He could
not get all these things. They are
starving for food. This is the pogition.
One day or the other this volcano will
certainly erupt and it will pose a
danger to the very base of democracy.

Coming to caste system, some hon.
Member saig that atrocities are per-
petrated on the harijans in the nor-
thern State because there is no Per-
iar there. Really social reformation
is a good thing, but we, politicians,
fail to follow them. During the elec-
tions we give tall promises, which are
not implemented. Whether the present
Government is in full agreement with
this Report or not, we politicians be-
longing to all parties, when we go to
platforms, particularly in the harijan
cheris of the villages, we give g lot
of promises, but we fail to implement
those promises when we coma to
power, This is the sad state of affairs
in our society.

Even the Planning Commission has
made the following observation:

“The prevalence of poverty and
inequality virtually unchanged over
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the years can be seen most clearly
in the conditions of life of the most
disadvantaged groups in our socie-
ty, namely, the Scheduled Casles
and Scheduleg Tribes. This is a re-
gular feature.”

Similar sentiments are expressed
many times, probably in all reports
f)the Planning Commission. But what

ve we done so far in all fields?
Jor example, take food. Non-avail-
ability of food is one thing, Even if
they get food, there 1s no nutrition.
According to scientists, if children do
not have nutritious food, their brain
will not grow and they wil]l be below
the average, This is the view of scien-
lists. It is mentioned here that in
1974-78 Rs. 63.83 crores has been allo-
tted for the health programme of
harijans and in 1978-83 Rs. 115.5 cro-
1€s.

I want to ask the Government: Can
the Government or any cfficer of the
Government say that a separate heal-
th centre is run for the benefit of
Harijans or Adivasis? If at all they
want to do, they are sending some
mobile vans to the jill areas. There
are no separate units. There are no
separate hospitals. There are some hos.
pilals for particular diseases, but not
jpeneral hospitals. I want to know
where this money has gone. The Go-

vernment should spell this out clear-
1y,

Secondly, about literacy, and merit
.tverybody 'has a right to talk about
-anything. Big people and even big
Mmagazines are also writing about it. If
vou go to the village, you will find that
tmldrep go to elementary schools. A
hoy studying in the First class will be
sitling in one corner, and the boy
studying in the Second class will be
itting in another corner in the same
Toom. Similarly, the Third, the Fourth
and the Fifth classes boys sit in the
Same room. All classes will be condue-
teq in one room only. When a feacher
It)eacht?s something to a Fifth class
F?y, it will be g disturbance to the
irst class boy. Similarly, when a
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teacher teaches the First class boys,
it will be heard by the Fifth class
boys. This way they learn nothing.
If at all they learn, it is mnothing.
Under these conditions their educa-
tion is conducied. But at the same
time, the affluent people—I do not
want to name anybody—put their
children in the public schools spera-
ing Rs. 100/- or Rs. 200/- or Rs.
300/- or even Rs. 500/- a month, So,
how can we compare them with the
children studying in the village under
such conditions as I mentioned? Who
is responsible for all this? Is God
responsible or are the rulers respon-
sible? I do not know who is responsi-
ble, If the son of a Scheduled Castes
man comes to higher classes he is
not in a position to buy food, he is not
in a position to take his food regular-
ly. But at the same time, he cannot
also fulfil the aspirations of the pa-
rents. Feor example, a boy goes to the
school. The parents of that boy belong-
ing to Scheduled Castes or Harijans,
who earn Rs. 20/- per month have to
provide food for him, they have to
provide clothes for him, and they have
to provide books for him, We may say
that we are distributing free books,
we are distributing free meals and
everything. All that is on paper, bat
it is not properly distributed in all
the States. I can challenge this. In ail
the States it is not properly distribu-
ted. The fooq also is not being dis-
tributed properly. If at all they give,
they give a little, but it is not suf-
ficient even for a boy. This is the
state of affairs. He cannot go in for
higher studies. The simple reason is
that the parents will ask the boy to
discontinue the studies and go for a
job to earn Rs. 5/- per month which
will be an additional income for the
parents. That is why the parents ask
him not to study. Even if he roes to
college for higher studies. after that
he will not get 5 job. Wherever he
goes for a job he will be humiliated.
Therefore, the parents knowing all
this fully, have asked their children
not to study. So. there must be a
change. I do not know what the Gov-
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ernment is going to do in respect of
their post-graduate studies in the yni-
versities, For post-graduate
there is no reservation. What I have to
say is mentioned on page 16 of the
Report, and I quote:

“It is gratifying that most of the
educational and technical institu-
tions including the I. I. Ts. and
Medical Colleges have provideq for
reservation of seats for Scheduled
Castes and Scheduled Tribes at the
graduate level. However, at post-
graduate level, much still remains
to be done. Most of State Govern-
ments/Union Territory Adminis-
trations have refuseq to make any
reservation of seats for the Schedu-
led Castes/Scheduled ‘Tribes in
Post-graduate medical courses. The
Union Ministry of Health have also
expressed the view that they are
not in favour of any reservation or
relaxation for candidates belonging
to these communities for admission
to Post-graduate medical courses,
on the plea that it would not be
proper to lower the standard of
Post-graduate medical education
which is a specialised training in
any selected branch of medicine and

plays a prominent role in medical
care.”

How are these post-graduate stu-
dents being selected? Merely on re-
cemmendations. How are the marks
given? If Y know a doctor, I wil] get
more marks. A student who gets
average marks in  all the classes,
. suddenly gets 80 or 85 per cent in
the final year. He gets a gold medal
and admission to post-graduate stu-
dies, Can you say how many post-
graduates, specialists and doctors are
efficient and useful to society in the
whole of India? Only very few. So,
I woulq sav that there should mnot
be any discrimination in the matter
of post-graduate admission.

Scholarships are not being pro-
perly distributed, For example, in
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my town of Coimbatore, there is
the Government College of Techno-
logy, where the Principal always
keeps the scholarships with him,
never distributes them. When the
students go on strike and picketing,
the local Collector always intervenes.

Further, it has been laid down
that only two childen from a family
are eligible to scholarship. If a Hari-
jan has four or five children, wh
happens to the rest? This should be
looked into immediately.

The carry forward of the promo-
tion quota is a problem which has to
be lookeg into because it has yet to
be decided by many Governments.

About Judges, it has been said
in the Repert that the lalest informa-
tion obtained indicates that out of 350
High Court Judges in the country,
only four Judges belong to the sche-
duled castes, and none to the schedu-
led tribes. They talk of article 335
and efficiency in the administration.
We know the efficiency of many of
the Judges. I do not want to  ex-
plain here how the courts are being
conducted. We also read in the
newspapers that many Judges have
been prosecuted for taking bribes, Of
course, they do not belong to the
scheduled castes. So, a separate cell
should be instituted for this purpose.

The DMK Government of Tamil
Nadu brought forwarq an amend-
ment to the Tamil Nadu Hindu Re-
ligious & Charitable Endowment Act,
1959, on the basis of the recom-
mendations of the Committee on Un-
touchability & the Economic and Edu-
cational Development of the Schedu-
led Castes That very same idea was
mooted by the late Sir C. P. Rama-
swamy Aiyar. Dr. C P, Ramaswamy
Iver himself has stated, when he
was the Chairman of the Hindu Re-
ligious Endowments Commission
(1960—62) that there was a crying
neeq for reform in this direction since
the Thereditary principle in the
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appointment of Archakas had leq to
grave malpractices practically des-
troying the sanctity of worship in
various  religious institutions. This
came before the Supreme Court, One
lady had filed a case against the
State Government. The object of
the hill was that even a Scheduled
Caste man, not Scheduled -castes
alone, cap become an Archaky in a
particular temple; but they gave
some background. What wag it? In
he year 1969, the Committee on Un-
ouchability, Economic and educa-
tional development of the Scheduled
Castes has suggested in its Report
that the hereditary priesthood in the
Hindu society should be abolished,
that the system can be replaced by
an ecclesiastical organisatio, of men,
possessing 1he requisite qualifications,
who may be trained in recognised
institutions in priesthood and that the
line should be open to all candidates
irrespective of caste, creed or race.
There were five judges on the bench,
viz., Shri Sikri, Chief Justice, Shri
A. N. Grover, Shri A. N Ray, Shri
D. G. Palekar and Shri M. H. Raig,
and they enquired into the matter and
they held that it violates the princi-
ple of Agamas. T would like to quote
what was argued during the {riai
which quote in Page 826 Supreme
Court Report Vol. III, 1972:

“Dr. Kane has quoteg the Brah-
mapurana on the topic of Punah
pratishta (reconsecration of images
in temples) at page 904, of his His-
tory of Dharmashastra referred to
above, The Brahmapurana says
that when an image is broken into
two or is reduced to particles, is
burnt, is removed from its pedes-
tal, ig insulted, has ceased to be
worshipped, is touched by Dbeasts
like donkeys or falls on impure
ground or is worshipped with man-
tras of other deities or is rendered
impure by the touch of outcastes..”

That means, the Scheduled :Castes
people also should not fouch it I
want to clear one doubt, As far as

PHALGUNA 30, 1901 (SAKA)

the Comm, for
SC & ST, (Dis.)

the DMK is concerned, we are not
against any individual, we are against
only the order. As far as I am con-
cerned, I am not against gny parti-
cular community or individual,
because I love them all. But at tha
same time, I want to say that ihis
introductions of Bill is not to oust
somebody from a particular job and
induct somebody else there. The
DMK is working for the uplift of the
down-trodden. In these days, if
we lalked about the DK’s Seli Res-
pect Movement, which was stated by
EVR Periyar, in ‘Tamil Nadu, no-
body would be knowing it. If you
call us Parayas and Pallas party, the
people would be knowing. Many of
the Pallas and Parayas, who are
Scheduled Castes, are in the DMK.
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But at the same time the DMK
Government and gur sounders of

our movement fought for the cause
of Scheduleg Caste people, Mahatma
Gandhi gave a single name to Sche-
duled Caste people as Harijans. But
our party, our ancestors, passed a
resolution in the Madras State As-
semly in 1924 that all Scheduled
Caste people, Paryas and Palas—there
are six sects—will be named as
Dravidians. Even now, the mame is
there. They have done that, i

Why I am saying about this is
that this legislation is being struck
down by the Supreme Court quoting the
spirit of the Agamas ang the principles
of Agamas. I am not 3 very knowled-
geable person gbout the Agamas, the
person who knows about the Agamas,
they shoulqd be allowed to go inside the
temple and perform puja.

SHR1 P. V. NARASIMHA RAO:
Will vou kindly give the citation of
the Supreme Court decision?

SHRI C. T. DHANDAPANI: It is
there. I will give you.

You also must have read about six
months back that our Shankara-
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charya of Tamil Nadu distributed
certificates to 13 students in Kanya-
kumari district and out of 13 students,
3 students are Scheduled Caste boys.
They have been trained. When these
10 students are eligible to enter the
temple and perform puja, why not
these 3 students? So, I would re-
quest the hon. Minister to do some-
thing in the matter.

Then, in Tamil Nadu, we have ap-
pointed Temple Trustees during the
DMK regime, Each temple has ap-
pointed 5 trustees. Out of 5 trustees,
we appoint 1 Scheduled Caste trus-
tee, We made it compulsory. In the
same way, about the Harijan Housing
Corporation, the DMK Government
Dr. Karunanidhi himself initiated
ithe scheme and out ¢f our own Ex-
chequer, we invested Rs. 13 crores
ang constructed 35,000 houses and we
distributed those houses to the Hari-
jans at free of cost.

Something is said about the inter-
caste marriages. In this respect, I
want to make a suggestion here.
There should be a central legisla-
tion for these people who are married
from other castes. When a boy
marries a Hearijapn girl or a girl mar-
ries a Harijan boy, he should be
given some prominence. Some in-
centive should be given. Under the
DMK regime, a gold medal weighing
about 13 sovereigns was given and
some cash award was also given to
them. A sum of Rs. 15,000 was also
aiven free of interest for starting
some Business.

Before T conclude, T want to make
another important point. There was the
talk about the dissolution of the State
Assembilies. Nine State Assemblies
were dissolved by the Government
for various reasons. I know, Madam
Prime Minister was so touchy about
one important issue. That is about
the Forty-fifth Constitution Amend-
ment Bill which was brought before the
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House and passed by the House and
which is to be ratified by 11 States
of this country. When this Bill was
sent to Tamil Nadu for ratification,
the Tamil Nadu Assembly was very
much in session. The Chief Minister
himselt failed to introduce the Bill
and pass the Bill, ratifying the Forty-
fifth Constitulion Amendment Bill.
He might have forgotiten because he
has got various activities—whether he
sleeps or not I do not know. He has
got many things to do because e has
got extra eccentric activities and side
attractions. The members belonging
to Congress and DMK raised this
subject before the House, about the
ratification of the Forty-fifty Consti-
tution Amendment Bill. Instead of ra-
tifying the Forty-fifth  Constitution
Amendment Bill, Mr, MGR introduc-
ed another Bill asking for more money
for the MLAs, for anp increase in the
salary and pension and other facili-
ties.

MR. DEPUTY-SPEAKER: Please
conclude.

SHR1 C. T. DHANDAPANTI: During
the last Election even Harijans were
not allowed to exercise their franchise.
In many villages, even in my consti-
tuency, the ADMK people and allied
political Parties, including our Com-
munist friends, prevented the Hari-
jans from exercising their franchise.
This is the condition.

Now, the Central Government in
charge of the state Government can
do something because the previous
Government the MGR  Government
surrendered the money without spend-
ing it. Rs. 1} crores was surrender-
ed last-year to the Central Govern-
ment, which was earmarked for the
development of Harijans and for wel-
fare measures.

I would like to say only one thing
before I conclude. This is a most im-
portant matter. Ther, was 5 demand
from people of some other communi-

st ties which are considered as most
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backward communities in our place
for inclusion of their communities
also in the list of Scheduled Castes.
These are Boyas, Kudumbars, Barbers,
Dhobis, Vetuvan ang some other com.
munities Harijans converted to chris-
tianity should also be given the con-
cession and this should be incorpora-
ted in the constitution. I may say
that our Madam Prime Minister gave
an assurance to the Members of
Parliament belonging to Scheduled
Castes and Scheduled Tribes that the
arey of restriction will be lifted. She
has promised personally as well as in
the House—if I remember correctly.
I therefore request the Government to
.80 in for legislation in this matter.

I fully agree with the sentiments
of the Government in the matter of
the programmes which are going to
be implemented in the near future.

With these words I
speech.

conclude my

*SHRI A. C, DAS (Jajpur): Mr,
Deputy Speaker, Sir, I would like to
thank you for having given me the
opportunity to take part in the dis-
cussion. The Twenty Fifth Report of
the Commissioner of Scheduleq Castes
and Scheduleq Tribes is before us.
I have studied this report very care-
fully. I am sorry to learn from the
report that the Scheduled Castes and
Scheduled Tribes people have not
progressed like other sections of our
society. We are human beings and
al] are born equal but I fail to under-
stand why God hag given birth to us
among the Scheduled (astes and
Schedulegq Tribes. Human society
gets divideq into different classes or
castes. If we ook at the pre-indepen.-
dence Indiy we come across some
great men who had done commenda-
ble service for the upliftment of Hari-
jans. Mahatma Gandhi was one
among them whose contribution to-
wards the upliftment of this neglected
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clasg of our society is very significant,
But in the post independent India
Shrimati Gandhi is the only leader
who has done worthwhile service to
the Scheduled Castes and Scheduled
Tribes. She is trying her best to re-
move casteism, untouchability and
illiteracy from thig section of our
society. It js her earnest desire to
see that they make progress in all
fields. I am sure, if she continues her
efforts, this neglected class will cer-
tainly prosper and we have high
hopes and confidence in her for the
samg continued efforts,

Sir, I have heard many speeches of
our hon. Member from both sides.
One of our friends said that the
Scheduled Castes and  Scheduled
Tribes people could improve their lot
if they made efferts of their own. I
differ with him, because they are
economically, socially and educa-
tionally backward. They are so back-
ward that they cannot come up on
their own. Therefore, I appeal to the
well-to-do people to extend their sup-
port to the Scheduled Castes and
Scheduled Tribes.

Sir, we are neglected, suppressed,
harassed angq exploited by the Caste-
Hindus. Due to vur illiteracy and
poverty, our economic condition has
deteriorated. A number of obstacles
are there in our path of progress.
But it is a fact that we are the basic
cause of all development and progress.
We are the labourers. We construct
the roads buildings and even our
Parliament House had been construc-
ted by us. It is by our hard Iabounr
that the palatial buildings are coming
up. But we remain poor. Those who
take birth in vur families remain
backward, whereag the same human
being who take birth in upper class
improve their lives. This is  our
sacia] system. This is a very old
system It should be changed. We
shoulg create a class-less gociety. If
any politicall party has taken any
inititaives to bring about new changes

*The original speech was delivered

in &iya.
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in our society, it is a Congress (I)
party. Other parties are only shedding
crocodile tears. They have no speci-
fic plans and programmes or policies.

I would like to ask my friends in
the opposition benches why they have
not committed themselves t; look
into the problems of Harijans. The
Congress Party has made special
provision to emphasise the implemen-
tation of schemes in respect of the
welfare of the Scheduled Castes and
Scheduled Tribes. We are committed
to that. Shrimati Indira Gandhi is
really working for our welfare.

Sir, I wanted to go into the de-
tails of this Report. I was a member
of the 5th Lok Sabha. I can say from
my own experience that except Con-
gress nobody is sincere uboul imple-
menting different schemes for the up-
liftment of our people. It is our politi-
cal commitment to our people, But
Government employees are the persons
who deal with the schemes. They
have no commitment towards these
people.  So they do mot make sin-
cere efforts for the implementation
of the schemes. Those bureaucrats
are the main hurdles in the way of
the progress of these neglected peo-
pie. But they handle publicity de-
partment very wisely. We have been
listening from Radio and T. V. that
Government spends so much of mo-
ney for the welfare of Harijans and
Adivasis, I would like to ask if
Government is spending so much
money why are we still backward?
Why are we uneducated? Sir, the rea-
son is quite obvious. The Govern-
ment allocation, is remarkable, But
due to lack of proper incentives and
sincerity different Adivasis and Hari-
jans schemes are mot implemented in
a proper .manner. As a Tesult we
are in the same piaces where we
were,

Sir, I would therefore, like to give
some suggestions for the upliftment
of these two classes of people. Sir,
generally' they are labourers. Most of
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them are agricutura: labourers. Tney
are landless. Throughout their lives
they manage with difficulty get
their food. Of course, very few of
them are small farmers. They are
poor. So they do not get sufficient
funds to improve their lands, There-
fore, it is my earnest appeal to the
Government to extend all kinds of
support to these suppressed classes of
the people of our society. Land should
be distributed to the landless agricul-
tural labourer. Fertilizer, seeds suffi-
cient funds and agricuitural equip-
ment should be supplied to them.
Home stead land should be given to
them. Mere allocation is not enough.
A separate section should supervise
the implementation work.

Sir, I would therefore, like to give
the owner of the land”. But it is yet
to become a reality. The Harijan ag-
ricultural labourers have been til-
ling the lands for the last many years.
It is their profession. But ithey have
not yet become the owners of the
lands. No Governments except those
headed by Congress men, have gone
through the problems of Harijans. I
must thank Shrimati Indira Gandhi
for her’ 20-point economic program-
me, There were some special provi-
sions in this programme to look into
the problems of this Class of people
when she was in power, lands were
distributed to landless Harijan and
Adivasis. These people were benefit-
ted. They had the hope and aspira-
tion that they can build their future
with the land they were allotted.
But it is their misfortune that the
Government changed Janata and
Lok Dal Governments couid not  pro-
vide better and stable administration.
They played in the hands of bureau-
crats.

15.00 hrs,

(SHRT SOMNATH CHATTERJEE
Chair.)

MR. CHAIRMAN: You have taken
more than the scheduled time You
piease conclude.

in the



305  25th Rep. of

SHRI A. C. DAS: I must call that
Government the demon Government,
The lands of the Harijans were taken
away by the upper Caste people. Adi-
vasis and Harijans were deprived of
social justice. The caste-Hindus
suppressed and oppressed them by
lodging cases in the courls. They
threw money and with the help of
police started oppression, Sir, where
can the Harijans get money to fight
the cases caste-Hindus burnt the

ouses of Harijans. They were killed.
They could not stand on their own
feet, Their dreams disappeared. They
becamg economically backward. Thanks
God, the Lok Dal and Janata Govern-
ments were ousteq from power due
to their misdeed. Our people react-
ed strongly against them, I am happy
that Shrimati Indira Gandhi came
back to power with a massive man-
date. I am sure the Haryans and Adi-
vasis who have been neglec:ed since
long will be benefited now. Sir, I
would like to say a word abouwr the
plight of a group of Harijans in my
constituency. Thav are ‘Mankadia’ by
caste. They live in Jaipur and
Sukinda areas of Orissa. Their
strength is 2000 to 3000. They depend
upon monkey’s flesh; they kill the
monkeys and eat their mcat. When
they finish the monkey in one area,
they shift to some other place, They
do so due to dire poverty. Sir, T
had drawn the attention of the Go-
vernment to improve their lot while I
was a member of the 5th Lok Sabha
Now also I request the Government
to prepare some schemes for the im-
provement of their lot. Lands,
houses, fertilisers, seeds. agricultural
equipment, and other help shouid be
extended to them. Permanent arrange-
ment should be made for their reha-
bilitation.

Sir, I would like to bring it to
the motice of the Government about
certain cases of Harijans atrocities.
They have been cxploited by the
caste-Hindus for years. Due to conti-
huous suppression many Scheduled
Castes and Scheduled Tribes people
have become Christlans,  Atrocities

PHALGUNA 30, 1801 (SAKA)

the Comm, for 306
SC & ST, (Dis.)
on Harijans are continuing still in our
society. There is a village named
‘kalan’ in my constituency, It is under
the Dharamshala P. S, Both Schedul-
ed Castes and caste-Hindus are liv-
ing there. One day a group of Sche-
duled Castes peopie were going in a
procession enchanting the names of
God. All of a sudden the caste-
Hindus vbstructed the Harijang saying
that “You are Hanjans, how you sing
relugious songs.” This is the type of
injustice they have to put up with.
Therefore, I would like to urge
upon the Government to give full
protection to the Harijans.

While speaking about the economic
plight, I would like to request our
Ministers of Home Affairs to take
some immediate steps to provide em-
ployment to the unemployeq Harijans
youths Sir, from the report of the
Scheduled Castes and Scheduled Tri-
bes Commussioner, I found that ade-
quata number of representation had
not been given to the Harijans in
variuos services. When I made a que-
ry about thig disparity I got the reply
that they are not trained enough to
qualify for the posts. Sir, I request
you to chalk-out plans under which
they can get education and proper
training to qualify for the different
services. Moreover we should see that
they are self-supporting,

Sir, 10 per cent of the total seats are
reserved for the Scheduled Castes
students in respect of their admission
to various education institutions and
also in employment in various servic-
es. This is quite insufficient, 1t
should be increased.

MR, CHAIRMAN: Now, piease con-
clude.

SHRI A. C. DAS: I am concluding
Sir.......... In Defence and Police
services their representation is also
very insufficient. In order to induce
them to become more valorous a
large number of people from this com-
munity shouid be recruited in Defence
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and Police services, Highest priority
should be given to these people. At
the same time training centres should
be opened to provide necessary train-
ing to the unemployed youth of these
community.

MR. CHAIRMAN: Please conclude,
Mr, Das.

SHRI A. C. DAS: Only one minute
Sir....

Sir, I finally urge upon the Govern-
ment to lay emphasis on impiementa-
tion of the programme of the Sche.
duled Castes Development Corpora-
tion of Orissa. Sir, the Corperation
was set up at a time when the Con-
gress Government was in power. The
aim of this organisation is to work
for the all-round development of the
Scheduled Castes and Scheduled Tri-
bes communities,

MR. CHAIRMAN: Now Mr. Das
conclude. You have taken more than

the scheduled time.

SHRI A. C. DAS: Just one minute
please....A similar organisation as
Scheduled Tribes Development Cor-
poration should be constituted to look
into grievances of Adivasis. I hope
that our Government give highest
priority for the upliftment of these
long neglected communities,
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MR. CHAIRMAN: It is not a point
of order. It is not for the Chair to
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SHRI N. E. HORO (Khunti): Mr.
Chairman, Sir, the Constitution of"
India, under Article 46, enjoing upon
the State to promote with special care
the educational and economic interests
of the weaker sections of the people
and 'in particular, of the scheduled
castes and the scheduled tribes, The
State is also directed to protect them
from social injustice and all forms of
exploitation. Sir, the Constitution
says, under Article 46 that State
means and includes ‘the Government
and Parliament of India; the Govern-
ment and Legislatures of the States
and all Local or other authorities with.,
in the territory of India or under the
control of the Government of India.’

Sir, the Commissioner’s report for
the period 1977-78 admits in unam-
biguous termg the failure of the State
to do so during the last three decades
after independence. The report also
says that ‘the twin challenges of
their developmént and protection-
could not be met. On the other hand,.
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the perpetrators of crimes on ¢hem
have assumed organised aggressive-
ness.’ ‘It is a sort of class war that
has come to be’ the Report states.

Sir, the Planning Commission’s
Draft Sixth Five-Year Plan has men-
tioned about this. It says that the pre-
valence of poverty and inequality is
virtually unchanged over the years
among the Scheduled Castes and Sche-
duled Tribes people.

Sir, what is the situation now? I
think that the Union Government
has not discharged its responsibility.

During the last 32 years or so the
Government of India has only direc-
ted the States or advised the States
to take care of these people. But, they
have got their own responsibility in
the matter. If you go through the
Report you will find that the different
ministries under the Central Govern-
ment—the Law Ministry, the Home
Ministry, the Health Ministry and
other Ministeries—have created various
troubleg and varioug constraints and
they have not allowed things to
move. I do feel that the Central Go-
vernment jg responsible for all these
things. There is administrative bung-
ling there. Sir, we know that there
are certain in-built constraints in the
bureaucracy.

I feey that there is some wisdom
in the view that there should be a
separate full-fledged Ministry to look
after the intérests of the Scheduled
Castes ang Scheduleg Tribeg peo-
ple. I do plead with the Government
that they should take thig into
serious consideration and do the
needful.

1 also fee] that there should be a
mechanism at the Central level and
-at the States level to see that the
schemeg which are being implement-
ed are done properly. There should
“be this mechanism there which must
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supervise and also evaluate the pro-
grammeg which are taken up for
implementation,

The Commissioner’s report says
about one thing very clearly. It is
this. The report says that the office
of the Commissioner has become very
weak. The report also says that the
office of the Commissioner should be
strengthened, It means that the
old organisation which we had some
years ago should now be restored by
giving g]l facilitieg and all powers to
him, to look after the interests of
these people, failing which, T think,
all the money which is being spent by
the Central and State Governments,
will only go down the drain, as has
happeneg during the last 32 years.

Now, regarding the iLand Ceiling
Jaws, they should be effectively im-
plemented, At the State level the
Tenancy Law should be up-dated.
The right of ownership of productive
sources should be ensureq to these
Scheduled Castes and Scheduled
Tribes people. The process of depri-
vation of Scheduled Castes ang Sche-
duleq Tribes resources should be halted,
I want to mention here that the Sche.
duled Castes and Scheduled Tribes
ConstitGtion Amendment Order 1976
should be reviewed and in that the
socalled Assam Teg Garden Tribes and
other communities should be included
and they shoulg be recognised as
Scheduled Tribes. There are some
Scheduleg Tribes in the Andaman
and Nicobar Islands. They have not
found a place in the List, They
should be enlisteq as Scheduled Tri-~
bes. In this connection, I may also
submit that the area restriction should
be removed so that the Scheduled
Tribe of one area should be counted
as Scheduled tribe of the entire coun-
try. This lacuna ghould be removed.

In the case of appointment of jud-
ges and their promotion, I want to
mention gpecially that in Bihar the
Patna High Court has refused to
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promote the Scheduleq Castes and
Scheduled Tribes to the post of jud-
ges. Thig fact hag also been mention-
ed the Report.

In the case of admission to diffe-
rent institutions like Medical Institu-
tion or Technical Institution, the
matter should be thoroughly studied
and it should be ensured that they get
admissiong in the institutions,

Lastly, there is a Constitutional
provision to have Scheduled Tribes
Advisory Council in each State, es-
pecially in those States where there
are tribal areas. In Bihar, there is not
Scheduled Tribes Advisory Council
ang the report itself says that there
were only two meetings held one in
1975 and the other in 1976. There-
after, no meeting has been held. So,
this constitutional provision which
is there, should be implemented, That
ig why I say that it is the duty of
the Central Government to see that
the Constitutional provisions are pro-
perly implemented in al] earnestness.
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L 1 32 WIW a® gav
gt FraamT @, e 92 s -
T § ? zAifed 99 ag Sgraer & &

SHRI A. K. ROY (Dhanbad). I am
on a point of order.

This is a very important issue which
we are debating. In the House either
the Prime ;Mnister or the Home
Minister should have been there, Shrj
Zail Singh should have been there.
There should not be proxy when
there is o debate on such an impor-
tant matter.

MR. CHAIRMAN. This ig not a
point of order. But I am gsure, the
feelings of the hon, members will be
taken note of by the Minister. Shri
Ram Pyare Panika.

SHRI HARI KRISHNA SHASTRI
(Fatehpur): The Minister of State in
the Ministry of Home Affairs is already
sitting here.

Y T AWwer W (dRgR) ¢
gt 9 mea=rd &1 FEr FIN g
w9 wq f& S W wwenr 9z faETeoy
@ ¢ gt welt S Y @l § e
2|

MR. CHAIRMAN: I request the
hon. Members to take their seats
I am requesting, please take your seats.
There is no point of order. But I am
sure the feelings of the House are
being appreciated and there ig the
Minister of State for Home Affairs
who will take a mote of it. Shri Ram
Pyare Panika may continue.

s v® g afvr (WEEwS) - gwl-

I T_W FY Y FAwrfaAt
® oF fao—-oegse wiEw QW
T ITEeq WIS wAvewnwz faw, 1976

-

wr fwar waT 91, SA #7 WMT AENT FET

|qMgart g |
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F wAfaal ¥ @ F Sz @gE A uF
Aua  SfeFaa  fAeer 97 W S99 A
Fadr 5 aa-foai  eifsg &1 9f @ 0 =57
Fo &to 4d I wHH FW fafaeEw & #ix 37
Y FiERiE § 8 97 9 99 F7 deiw
Fresd #iw Forar a1 Afww T2 Y sEfaq
fam & go & < 97 wifgal &1 qor FT
fear war &\ 99T SAW & Y FA-aifaai
§, faa# 9gi Y awmX § agrag 3 fafas
Frfwfazﬁ T weTaT FT F, ST aﬁ uE faw
dmrAr Y dfws & Tw § @i § 1 zaEfEq
U ag g g fF S T gavew faw v
HE@, S A 97T F1 mfAw & fqar 5@
& g wgar § e Faw Ssqvwdw § &t
agdi afes fegears & el wrdl § o=
srfaal & wmaa ¥ wawmenw € meafaai &
Mix & =wgm & uw weEr garg wig
T SF &id & AAGH  FE WGl [WE F
f5 =4 & sifFai e g EHiT s @ wEE
37 % g faw § wifme fiew s

§ gg o 3w wgw € fr foee
gz d@ wifgal odF § 9 i om m3w A
sewifs & afma ga ¥ ad 1 faEn,
my sdw § wFenfa § fea S siw
" farerfge fodr §, wigT 50 g WiRTET @Y
g S9 &1 9 wyarfy aY fawe & w@r g,
a zagham wifs ar fae § @@ € ok
AE aTAE MA@ G 1 EAR
¥ apg 1 swaifaat gz 8 §1

¥ oy Sagww T I ygar § o
g} ggiuw faane sifa g, fom &1 adf av
Fazr @y § w41 9T AN FET &, FEr
oy fag sga & afga Eﬁtqéwﬁwgrir
T S Ay H¢ ame A oy §, 9 ¥ faar
§ F§ gu g AT § TF FAr w5 A%
ATAT WY FT g TAYT qAT § o afwa
e aradi & 9k gg fesfa & € & f
AT & d& S F qE IT FT I Hur
oI @ETR P TET 8 | WIERD & &
s § o wefaat gg3 § WA € F W
B IEi] araa‘tvr;‘%u b lr—mrg 3
g N eges WEy HiT FLIET ey
oy & afsw sav waw ¥ 97 W)
zx § wfue 7@ far T @ AR S9v wdw
F a st § gy feafg &

il wEa ST ar @ 4 S ege §q
g 37 ¥ awer, ai , WrEan, wiger o
fear A anfear & S foee H oAEY
g1 @grr WM W g ¥ 19 wifaat §
S a1 €z wEEde ¥ @ W afew e
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TaARz 3 Aue FHEY ¥ &1 FX aNGrE fpar
g 5 wamfaEl o wqgfaa srfagi &
mdy § JfFT 18 weurm g oS oisEe
fasr wearfaa fear qar 91, =9 § %71 99
i faar mar g1 3w oo F fafeea dk
9T 9 fafarex & Fgar e fr S e @
Wie T §ed § up uNwwe faw @18 s
a7 fay @1 fued 30, 32 39t & glaami
Fafgg @ & Sv & fawrg ¥ fag, 97 #°Y
aEsr F fau Fw @ 1 IO Wy F
Al et ¥ wifgad) E M F are § wgar
Teal gfEsTatgagagaEuag + g
agh st srr:m’rtaa & Tl 9T S Jrag
@ ww § § @ gu & Afww srgo AR
TgT WA GEfdT  9E ¥ Wy § A
st gfew 9, § wik feage aAw fR
dAfadls | Fwer g A wfg
ger wifaat € faa % gfaug fawddr aifeg
S & ag Fgar argar § & m fafsez
aigg @ faee 31 A T AT Y g
o et wfaw =7 & fred gy &
o g7 fufos wic amiys faafa s a8
§ 3T HY 34T IBE | 5T A%E) AT
& oll st 7 dFew 7 fogmar a8 § o @&
19 FE § | Ww gWIR SUR wRW ¥
22 wfama gftws #iv 5 sfgwa mfeamdy
€197 F QST FTW F EFAT a1
T ATAYTE FTENAT &+ wle, &, T,
afgzr, 3T, qcrr‘r wiw, Fw, wefar,
afwa, safr go Gdr sfaat & o &y
weg s3WF v fagrx ¥ o sty w@dETe
frarwar & afer 99 28w ¥ g7 &7 edfiw
W HFmam g & argam § & oza
Fronfy  IUX sdw & @ 'ﬂmmfgq 1
(eamena ) .., ..

F 1 fgqr ¥ A wwrd T W
ﬁmqqa‘wwm%gre«w%marmr
gigar g f& enfan wfws 3 98 mawdma
a1 o & a9 § zmare dw st s
¥ S A #y wad) &, 99 ¥ fewia ¥ dur
TFET G A gy | waT Sw A gagid
gaw g e X Iq F) mae) & sfawm
LAY 8T FF 59 wafeq fear o, & g
F1 FutY &9 ¥ fawrg g gwar @O WS
SEYq @A a1 g fr ag dwr s fs owf
F a9 ¥ ¥, ST & goe ¥ & mfearfast &
e & fpgar man, ey feaer faar ?
Jree waHE &1 F1e #wi axfwe ZAY R, 9T
¥ fafema dix T Hie fafesa aer § sfe-
atfaat #1 ) F18 w7k qdwe ¥ =fzm
78 7, wrer gAY arnfsE  zen ) mg
3 1 37 9T A mIHIHI @ § IFHT
fFamr wrew T Tgr & 7 &7 W 77 OGS
YT 1 9Ma F7 g AR srfa-ria ar
HTT 3A &) FHE  FITOT § T 9T FEATAL
&



325  25th Rep. of

1976 § w3 i St ngE w @l o
AR i gere srarT el 9T g
& AfFq GEF A wad maT ¥ AnE me
FAT  HFTHAIT gfrsf:r‘r T Es § 1 AT W
T § & & ow ¥ wgar g § R
BAF 3T TIA ¥ fAq SR aEeasy a7
Trugwm s@afa, fAfEadiacoy ag
W FT gy md ar og 1 ¥ SaT §3W
FIX A7 q3W & 2Zread ofwrs F a ¥
AR qqir wgw ¢ o9 fawg &
foaq fSar o dysar a9y Y, I w1E @
JTaw T ogwr g 3 fw 9 gy
AT FISC AT SEY ®G A @A 1 wTHT
I9F ST &7 FAT S e 1§ arw
" FEg g r' & mioEY F @i,
Yoz TERHE WX W rAAe A fET FEmT
t3 7 TR 155 gegfaat foored 8§z §
yg ¥ eafaq siwar g fr oF afwsa ¥ oA
o ux o @ gFer o711 H oww ¥
FZT wEgw g fw wa s foad gard ogm

oAl § faw & 9w 9T q¥) vy ¥ @ew
agi gwl & | F mraAm wEY St ®7 esaana
2ar 2 fip swia frearT & gard) wmnzﬁ T
gerg feard + & 3% wEr g £ fr
Foadr geghat s fole ﬁa“r w$ 3 37 w‘r
By WL T & 3 gfesy M7 wfe anfagy
&F amifss #®T wfexr fawg & -
AW FY qawrg o gy Fwend g
FHY ST T FFA gsA 2l

gt fegy A & gw @ F fag
ﬁaarsr:r FIMAT TAT I FATHIT F FEAT
£ 5z gwru gg dwx freawr =sifg
aﬁea a afeardy =g @@y ¥ w19 I9AA
Frar wq"r grvd @ g aw adgar § 5
mq dws gk fau foadwa gar § wifes
FHF gura 8w § ) A fedww gan §
e %9 ¥ U WY FaT@ %1 Awbar &y
fag wGH 1 feedas ) g9g & W1 a9
a2 oeaT § & g¥ =oudr &1 w0 g
W A€} @y ¥ egifs 4 gH gfeaw ammd
F T g gy AT oty TE YA & omw
gur maw F fafws fasr a#di § gl
Y guei w1 e § @ faarar smar g
o RWa & AU w5 qYTew weRHA M
IFEHT Srar 3 At I @ F frarw ¥ qry
foarar S1ar & AT OF Ar@9 AITE) FHY
gat femw ﬁ qrefe faemar smar & 1w
wa T aeac F W wa F frars #§
qry farar STar &0 A7 g oS AR ATEe
¥ uw 53 faR & 19 FaEr g2 adr gl
wrenrd gAg TwA
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) fraww W gy (10EF):
werw St § awwre a1 eand wgfa sfw
T mfaa mfzaenfe & wasa 1 2590
fufie #Y AR el g e =wgar g

galk 2w A TEEad ¥ 33 A7 AR
o9 9% IW AAW F 25 wfgdew wwifEg
& 3 1 9Qv ufgdew ¥ i
150-1&5@1“  §q ¥ @) gwEl ° q
gfq a¥ oF-gF gAE 9T FaA 25 gznﬁ
g eqi WY Irg #gifad fem mar gar
art 3w ¥ ghwa #tx wfgarfedd A T
Y g @, ag T gl

geww SY, gfesdl st gafq i Gl
gt 2 ? w0 wwgw gedr A& &7 I
F® FTLU H Famar g

gad gu@ wIor g § fFoIw a6l &

Cofgyr waET ¥ gy i ¥ ogfoat F

sfg zar & wraar o 1 gy a6t F oaE
TG WEa ¥ of@ds war g o1 § S owe
gfoat & afy donf e 89 &< &% &
afcma:  gfodl &1 @ g w9, SEd
o afeata s war § 1 s gfewAl 97 oy
g & ® ¥ @ g fa wderw §
ea'ar‘r &9 F fag & & gaE o IEA
F wwdifos v oarar wg wmgar o faeg
UF qId waw FEw e owd gma wEw
forg s g sg ot mEl &, wa ghaal
&1 fouf AT ga Y gfee & Fmar o

@ia «@nil #r o ar § 1 dE T
foq fosdmre § 1 ow Wi gfieoa & gor
FLET &, Ux WIS qfam #fsard M faag
¥ wfg @ar s daw dfide & w9
iﬂmammmm%maliwwa
] gﬁ-um‘r FT FOT £ g ?

sfraa, § GG FT JaraAr 90 AT
gﬁﬁmsrmaﬁa'q%armmfg—g
gorer feor & ghorat & safa & wraar
g afz o6 @ gEd Wl @), & g
gheem warw g7 qfagrg svar afwomes
THY IW AT qAFAT 3‘1 g 1 ag feafy
¥ & UZA TIHT ITT I EATA T

& Tad i} § §® AT AT ATEA -~

7 WM N FA grardr F 21 srfasr«
wnr gfest & 1 gAfwn g1 At oA gafa
F fau awe ¥ 21 sfhwe wfw 7 sxarar
FAT =Wfgq )

gheal # gear 3 fau fade saraal
&I TS a1 A1fgq 1

*The original speech was delivered in Gujarati.
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wewar g d gF Igge AT ATRAl
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Raw § 1 gfo w1 qraTT e frg 1%
mi%%wwﬁ wrdt § ) m‘tt‘t-!ui
€ frg goec N afer sw wTw R

wifyg |

wifax #, & gowrt & fadgw w€nr fe
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¥ 37 gza ¥ ghoel & vl W dwT
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FMAM 1 FH ONFIT ®[ ATZX €T TR
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awrifa wiwam, gz W METEE  FnIE WM
eges greaw wfawae At 258 fod dw
N TE §, Iuk @k & o owEA wigar g

254 feqrd wr @ o 263 fRovd
A W W 4 AN wAAR T F E, ITW
yerET g fasya eavifas § war §,
W q A §) mearwrfaw 1 gw 8y
TEmr g fr 25 zo foid wid & ag Y
gaEm 35 w8 97 4), I Ig 9T a¥
w &

wg Iqver sgefaw; RS ad qw
gt W ) 1 oxEEr "E s gAY
A wdikg A qavar 5 omfew & AT enw
¥ 3z N AT 9T wrar &) ggAT AFAL
aAfas g uadfas et 7)1 gawr

e Fr g

g M § fym gww  wrond) ey
et ft, 3@ @ WY g fpgam &
frgqeaami €1 waid a® Al oty I
9T QESAT 1+ WoeE Y @ a1 6 aw
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@ § i e ag wifs ¥ arare wx
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# friza v wem g fr oA
atfrnifrat & fov #¢ Froag =g @
o AfeT § w7 ¥ agt ¥ gar wEy
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gW? T A wwmg A A oW WY
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faget aeFe 7 AY mieww W fasgw @w
q1 £T fzar 41 UveATOAZ UEREw X
(e TUTA ®Y ASEGIT GHIT A GH
#¢ faar | owemm goe A gfom Wi
wifefet & a? ¥ aga 3v@r % AfA
T @t § gow w@gw g & fea wse-
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g A% fag g wawa 7 Far?

17.30 hrs.

[SHRT SwiVRAJ V. PatiL in the Chair}
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Sy’ TR
Wy R # fed s F qur A<y e ) L
g W frafeaat ¥ ¥ frds oA B n wfgfedl ik O dfafrdor § W
nfg@ | wifgg | aff A AR wpw ¥ qg waw § fe
N W IT %7 f w7 o aff ar § oY vow

sitwftr forey Rwpafer (Faoraasr) : wwri oIvw ¥ i ¥ § 1 wwfag 7 w7 o,

g, & frwgee wrew s o foid &
Wit ¥ §o aif wgw g §

wreafafedt ur dow femm o § ok
gy sew ot 1w o} gnd T
gl &Y ¥ fufeder o Sfafader

o TAE wE fodx ST Feny
| gform W greare % ag % § fr gfom
qY w dmer e o dar &
€ forg g 99 &Y Y sy e Y wfge

W AEET & %) gaisE § ) §ve W
GRS | gl a% A0 @R F1 g

U1 FER-THENE BT gl [ atlge W
g faq g feegfeY das & aifgo

wreafaiaeY 7 fad gm aur 7 g, afew
A wga ®E O§ W weesfafadr &
LA TET yWm @ s & fr=rl 7 ofads
frat o FwE § WX X9 q<g wheAfatady ay
forerqr W wwar 0

W & e ® 99 FA ¥ fqu

There is a Change in the minds of the
children also.

m%_faq.fwwxg‘tmzﬁ arfgd WX
Aqw W) Ted & w9 wwT QR SrfEe o
It is essential to change the mind of the
society also.

qEHAE Y g & 9@ & arawee g
ST I S H A arfege ? adwew o
IWT ¥ I F oA A g v fawar § o
Tafag NFwAeT g IWT ST FT Y A |ATYT

g =nfgr

SreFa-FH-Z i G2 ot 37 & fog wa wmfge )
I I FY ATHTTETT Y A WEET QY § o
FV A FY AR FIT AT A1, Y OV &

There must be general policy to
8ive loang to the people living in
backwarq areas or in forward areas
at the same rate of interest,
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forer omefy 8 1wy oY T WY wafedy 2§,
wrer ¥z 99 9 @y § o 39 W e
G I7 & fag v &

I personlly fee] that the suggestions
of the Commission’s Report should
be mandatory and not recommenda-
tory.

TG A W1 WA FQ § JARETA FAT 1
Hezht 7 7 ¥ foid wrdt &, o qgd §,
99 o< femww € srar § R A §e &w

&
%;
:
i

It AT §—-gg wWigfEdr SN WA
o gwryr § oY ag wrefear dar g W

SHRI MAGANBHA] BAROT (Ah-
medabad): Mr. Deputy-Speaker, Sir,
today while discussing this Report,
let us address to ourselves a social
question concerning our brethren and
sisters, the Adivasis and the Harijans.
As long as our history is known, as
long as our legends are known, it is
saig that there is a price being paid,
a penalty being suffered, by the Adi-
vasig of this country because the great
poet, Valmikiji, saw an Adivasis kill-
ing a bird and immediately a sloka
was uttered by him:
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77 fre vfrsrr w9 T W=
e faqam . ..,

SHRI R. K. MHALGI (Thane): You
are speaking -on the eve of Rama-
navami.

SHRI MAGANBHA] BAROT: 1 am
obliged to my frieng for reminding
me that I am speaking on the eve
of Ramanavami,

The sloka says, ‘For generation, Oh!
you Adivasi, Oh, yoy Nishad, do not
get the prestige back’. It appears
that, though thousands and thousands
of years have passed, the prestige, the
pratishtha, has not come back to our
brethren for whom we are so much
agitated in this House today. I would
simply this request to every
hon. MeLber of this House as the
representative of the people: kindly,
spare time to study, at least once, the
book of Dr. Ambedkar: The Untouch-
ables, Hoy and When They Became.

Sir, dp we ever ask ourselves this
question that today we live in a so-
ciety where there is a class of people,
human beings living in flesh and
blood, the same colour, the same com-
plexion, and yet are being treated in
a different way as the jews were be-
ing treated in the concentration camps
in Germany? Do we ever address to
ourselves this question why in a vil-
lage the Harijans are asked to live
away at the end of the village? I
request the hon. Minister, Mr. Yogen-
dra Makwana, and Mr, Ram_ Vilas to
consider this. Have we at least
addressed to ourselves this question
why in the villages today the dead
bodies of animals are being dragged
by the living Harijans? Have we
ever asked this question to ourselves?
Have we been able to solve this prob-
lem? Have we been able to stop
this at least—gy living man dragging
the dead body of an animal? Why do
we allow it? What right do we have
then today to talk about social re-
forms? What right have we to talk
about social revolutions so long s,
with all the power at our command,
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we are not able to do this minimum
thing, this human thing, to our bre-
thren and sisters living in villages,
the Harijans and the Adivasis? I say,
before this Commission’s report is dis-
cussed day by day, let the govern-
ment take a decision Sir, we distribute
tractors to the villagers. We give loans
from the banks. We provide these
facilities to the farmers in the villages.
Can we not attach a condition that
a man who shall be given 5 tractor,
shall be duty-bound that if an animal
is dead in the Vvillage, at least the
tractor will be made available for
transporting it from the house of the
farmer to the field. I request, let
us not talk too much and too high
on this subject. The subjgct is be-
yong our capacity. If I m=y say so,
in my humble way, a great man was
born. His name was Dr. Ambedkar,
He was the true leader of the Hari-
jans who injected the spirit of revo-
lution in their minds. But it was his
misfortune that he was born at a
time when the great banyan tree of
Gandhiji was there and the sapling
of Ambedkar did not grow up and the
revolution stopped. Sir, we, under
the leadership of Gandhiji, promised
that we shall treat them as equals.
Gandhiji undertook the fast. What
happened? Wpe forgot. We forgot the
promises given by Gandhiji to the
Harijans with the death of Gandhiji.
Sir, it is time we revive it.

I remember an incident. It was in
the Gujarat State Assembly, We were
discussing the problem of ceiling on
lands and the question was how much
lsnd shall be the minimum land un-
der the ceiling and the economic
area. One of our brethren, Shri
Uttamrao Patil, an Adivasi gentleman
and now an hon. Member of this
House raised the point. “Whose lands
are submitted and surrendered for
your river valley projects? All that
belongs to the Adivasis who are liv-
ing in the juggles and forest lands.
You uproot them and have your river
valley projects and the benefits of

MARCH 20, 1680

the Comm. for 360
SC & ST, (Dis))

the river valley projects go to the
kulaks of this country.” Have we
any answer top that? Let us find an
answer. We only take from them and
we do not give anything o them. Sir,
the itme has come when we will have
to consider it—the castg history, the
commonalities and the hierarchical
caste system. We talk a lot. What
is the answer? The answeyr lies—I
know it. I am g lawyer. I have de-
fended a few cases of Harijan friends.
1 have defended the case of a Hari-
jan young man who married a Brah-
min girl. Let me tell you my expe-
rience. I had to make application to
the court that the girl was not kid-
napped but she voluntarily married
the boy and he would not get a fair
trial in the course where the case was
to be conducted. I made the request
and the High Court transferred the
case from the sessions court to an-
other court. Here is the situation of
the society where a young man mar-
ried to a young girl, voluntarily mar-
rred, is facing a trial of kidnapping
the girl and he does not have even
the protection of a fair trial in our
courts

Sir, I respectfully submit, here is a
subject on which, I am sure, there
are no narty differences. Herp is a
question which is social, political and
economical. Please therefore, consider
a few things. In my town of Rajkot,
even to-day our Vangi brothers are
carrying dead bodies of animals on
ttheir heads. Stop it Gandhiji’s
anniversary we have celebrated.
Stop this dragging of animals,
At least start with it i the
Commission’s report is to be given any
value. I respectfully submit, Sir, the
society needs a basic thing. T am a
lawyer. 1 speak from my experience,
I am Adviser t, the Scheduled Cas-
tes Workers Union in my town called.
Ahmedabad. I know, Sir, in the
Municipal Corporation the roste, sys-
tem is never adopted. Let the Gov-
ernment tell how many of our Judges
are Harijans, How many topmost
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lawyers and how many topmosy en-
gineers are Harijans? How many
high functionaries are Harijans and
Adivasis? They are not.

I know a case which 1 would place
before the House. 1 was Minister of
Education. A case came to my know-
ledge, An adivasi teacher, by bnbe,
got a promotion to be a Principal
What happened? He had 20 years’
experience, But the hierarchy, the
establishment did not want him to be
promoted. You know what happen-
ed? They made an allegation that
that man has a bad chatacter and,
therefore, he does not deserved to be
~ Principal. If a Harijan or an Adi-
vasi is required to, be promoted, his
character certificate becomes one of
bad character. I, Sir, am not boasting
of it.

I got the¢ departmenta] examination
made and 1 proved that g false allega-
tion was made in the entire case. So,
let us noét only talk about the remo-
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val of the entire social prejudice from
our caste and community. Let us do
ong thing; let us treat these human
beings as humanbeings.

I request Shri Makwana—I ecan only
request through him—and I request
my great leader, Shrimati Indira
Gandhi because in her lies the faith
of this community and in her lies
the faith of this nation that before
this Commission’s report is implemen-
ted, kindly stop this carrying of dead
animals by these humanbeings called
the Harijans.

1 thank you, Sir.

Mr, Chairman: The House stands
adjourned to meet tomorrow at 11
AM.

1800 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
21, 1980/Chaitra 1, 1902(Saka).



